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ADTRITIVE TRIBlJNJL - 

GUWAHATI BENCH 

OA.NO 100 	of 

24-3-1999. 
DATE OFDECISION........w.o•e 

Shri D.Baan & Ors. 
- 	 PITIONER(S) 

Mr.J.L.Sarka & Mr.M.Chanda 
ADVOCATE. FOR TH 
PETIT:EONER(S) 

-VERSUS- 

/ 

• Union of India & Ors. 
RESPONDENT 

Mr.A.DébRoy, r.C.G.S.C. 
ADVOCATE FOR THE 
RESPONDENTS 

• 	THE HON t BLE MR.JUSTTCE D.N.BARUAH,VICE-CHAIRMAN 

THE HONBLE MR.G.L.SANGLYINE,ADMINISTRATIVE MEMBER 

1. Whether Reporters of iccal papers may be allowed to 
• 	see the Judgment 7 

2 	To be re'ferred to the Reporter or not 7 

3. Wheher. their Lordships wish to see the fair copy of the 
S  judgment? 

• 	4. 	Whether the Judgment is 'o"be dirc.aated to the other 
Benches ? 

• 	Judgment delivered by Hon'bé ADMINIsTTivE MEMBER 

'7 



H 	 . 
• 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

• 	 Original Applcation No. 1OQ of 1997 

Date of Order: This the 24th Day of March 1999 

HON'BLE MR.J1JSTICE D.N.BARUAH,VICECHAIRMAN 
HON 	MRoG.L.S LYINE.,ADMINISTRATIVE MEMBER 

-. Shri' Dãjinh&Ors 	& Ors. 

Dapartment of Tel ecommun.t cat ion, 
Office of the Telecom' District. Manager, 	..• 
Guwahati. 	 Applicants. 

By Advocate Mr.J.L.Sarkar &Mr.M.%anda 
• 	. 	- 

.10 Union, of India  
• 

	

	through. the. Secret.ry to the Govt of India,. 
• Ministry of Communiqations', 

Department of Telecommunications 
New i1elhi. 	. .... 	.. 	. 
The Chief General Manager, Telecom 
Assaju Circle, 

• 	Department of Telecommunications 
Guwahati.. ..... 

	 .. .... 	 . 

Telecom District Manager, 
Deptt. 	Telecommunications, 	.. . . 

Guwahati. 	... 	

... 	 .1.. Respondents. 

By Advocate Mr.A.'eb Roy, 5r.C.GS.C. 

SANGLYINE ,MEtIB ER(A): 

This application. hasb been submitted by .85 

Casual EInpl9yees of the department of Telecommunication 

at Guwahati. They, have prayed for periid.sson to file 

this application. jointly. Permis5lon Is granted. 

According to the applicants, they were 

recruited by the department as Ca sual Mazdoor ftom 

1989 to 1991 through 'nployrnent xchange. They were 

nservice till the date of Submission of the applica-

tion. £qcording'to them they are entitled to be granted 

tnpqràry status. in terms of the provisions of the 

Casual Labourers -0rant of Taiporary 8tatus and 

Regularisation chne of 1989. Sinôe 1993 the respon-

dents were consIdering granting the temporary status 
- 	. 	 . 	. 	
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to them. However, no decision has been taken to by the 

respondents to grant temporary status to he applicants. 

AS a result the applicants.are deprived of mapy xgits 

and facilities. The applicants submitted. represe1tatQfl 

çatd 4-1-91 praying for granting of temporary statts 

amqng other pra rs.The respondents, however, did, not 

response to:the, represeitation submitted by,the applicants. 

Therefore, .the applicant..haye submitt,ed.thi3.,applicatiOfl.. 

'The application was admitted., But ,n 	,en statnent 

• has been submitted, by. the respondents though. they were 

granted several adjournm .ent for filing o f the.writteh 

statement. Application was ,llated for-he.aring without 

he written statempnt. Mjournment was sought for., by 

the respondents. , 

have heard learfled r.C.G.S.Co and the learned 

counsel for tlpnt. 

In the'ab *serice of aiy facts furiished by he 

respondents we feel that it is notpossible for this 

Pribunal to come to any f1ndingson 'the conténtons 

of the applicants. As such we are of vIew that the 

matter is to be considered by the rspoents. or this 

purpose we direct that the each applicant submit a 

representation 'to the competent authority of the 

respordents within one month from the date of. receipt 

of this order. Further we direct that. on receipt of 

the representation, respondents shall consider each 

cas.e according to its facts and communicate a speaking 
concerned 

,(order to the:.. applicantwithin three months from the 

date of receipt of the representation. We  direct that 

till the representation is disposed of the service of 

the.applicant concerned shall not be dIsturbed by the 

respondents. 
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